Rk by meESE SEINY, 82 S-SohT

- 'THE PUBLIC PREMISES (EVICTION OF UNAUTHO
RISED OCCUPANTS) AMENDMENT ACT 1963

No .\ 40 OF 1963

I \ “ o [2nd December, 1963]

An Act further to amend thi Pubhc Prem1ses (Eviction of
Unauthorised ccupants) Act, 1958. '

omy

. BE it enacted by Parhament‘ in. . the Fourteenth Year of the
Repubhc of India as follows:— %‘

: 1. This Act may be cailed the ‘Publi¢ Premises (Ev1ct10n of Un- short title.
~ ‘authorised Occupants) Amendment Act, 1963
' §

B 2. In section 2 of the Pubhc Pkrem1ses (Ev1ct10n of Unauthorlsed Amend-
52 or 1958, :Occupants) Act, 1958 (heremafter;referred to as the principal Act), $§33n0f2.
after clause (d), the following clatlse shall be 1nserted and shall be
deemed always to have been 1nserted namely —
‘(dd) “rent”, in relation to\ ‘any: public ‘premises, means the
consideration payable periodically for the authorised oecupation
of -the premises, and includes—; :

i
1

(i) any charge for elecknclty, Water or any other ser-
vices 1n connection with the ‘ioccupatlon of the premises,

(i) any tax (by Whatevé;r name called) payable m reg-
pect of the premises, :

‘s

~ ~ where such charge of tax is payabl;b by the Central Government;’.

‘3. In sectlon 3 of the prlnmpal Act—+ ! ‘  Amend
: : ment of

; (a) in clause (a), after the w rds “gazetted ofﬁcers of Gov section 3.

ernment”, the words, brackets, letter and figure “or officers of
equivalent rank of the Corporatn%n or any committee or the
authority referred to in clause (b) f sectlon 2” shall be mserted'
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(b) in clause (b), forithe words “each estate officer”, the®
words “the estate officers” |shall be substituted.

4. In sub-sectio-n (2) of secti}sgn 5 of the principal Act,—

!
o (a) for the words. “foftyi—ﬁve days” the words “thirty days”
shall be substituted; : g

(b) the proviso shall be ioml’cted

5..In sub-section (2) of sectlbn 6 of the pr1nc1pal Act, after the
words “rent or damages,”, the thords “or costs,” shall be inserted.
I -

6 In section 7 of the pr1nc1pa§1 Act,—

(a) in sub-section (2), the proviso shall be omitted;

(b) for sub-section (3), zthe folldwmg sub-sectmn shall be
subst1tuted namely:—

“(3) No order undet sub-section (1) or sub-section (2)
shall be made against any person untll after the issue of a
notice in writing to the person calling upon him to show
. cause within such time a3 may be spemﬁed in the notice why
such order should not be made, and Until his objéctions, if
~any, and any eyidence h,'e may produce in support of- the -
‘same, have ‘been conmdered by the estate ofﬁcer 7, '

7. In section 9 of the principal Act,—

- (@) in sub-section .(2), for the words “thirty gigys” wherever
.they ‘eecur, the words “»ﬁfﬁteelm days” shall be substituted;

(b) after sub-section (4)} the following sub-section ‘shall be
inserted, namely:— ' '

“(4A) The costs of any appeal under ‘this sectlon shall
be in the discretion of the appellate ofﬁcer LA

8. To section 10 of the principal Act,’the foH’ong words shall be
added. at the end, namely:— ' ’ ' ' :
~“and no injunetion shall be granted . by any court -or other
authority in respect of any lpx"c:tion. taken or to be taken im
pursuance of any power conferred by or under this Act”.

9. After seetion 10 of the principal Act, the following sections
shall be 1nserted naely: — :

[13 ‘ y‘
10A (1) If any person |who have been eviéted from any
pubhc premises under this| Act again oécupies the Premisea

without authority for such foceupation, he shall be punishable
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with imprisonment which may extend to one year, or with fine
which may extend to one thousand rupees, or with -both.

(2) Any magistrate 'convicti‘n_g a person under sub-section
" (1) may make an order for evicting that person summarily and
" he shall be liable to such eviction without prejudice to any
‘action that may be taken againgt him under this Act.
i 4 . Z

10B. If the estate officer hés reasons to believe that any Power to

~ persons -are in unauthorised occ;t;é};l)ation of any public premises, c;;:’:?ilélnl.nfop
the estate officer or any other officer authorised by him. in this
behalf may require those persons or any other person to furnish
informa_tion'r_el,atiriﬁ _"t‘o the narxies and other particulars of the
persons’ il occupation’ of ‘th.e"p,\%bli__c premises and every person

" s0 required shall be bound to furnish the information. in his
possession. ‘ i '

'+ 10C. (I) Where. any person|against whom any proceeding: yLiability of::
‘for the determination of arrears jof rent or for the assessment of: {?eeiﬁ arfédre_
damages is to be or has.been taken dies before the proceeding‘se‘;”nativg_
is taken or during the pendencyl|thereof, the proceeding may be
taken or, as the case may be, cen;%inued against the heirs or legal
representatives of that person. |

i
H
L

(2) Any amount due to the iCentral Government from any
person whether by way of arrears of rent or damages or eosts
shall, after the death of the person, be payable by his heirs or
legal representatives, but their liability shall be limited to the
extent of the assets of the deceas\bd in their hands.

~ 10D. If any person refuses or i‘iails to pay the arrears of rent recovery of
payable under sub-section (1) of section 7 or the damages pay- rent, etc, as
able under sub-section (2) of that s\ection or costs awarded to the ;rx’l;r::f;&fe.
‘Central Government undér sub-section (44) of section 9 or any
portion of such rent, damages or dos'ts, within the time, if any,
specified therefor in the order relaﬁing thereto, the estate officer
may issue a certificate for the amount due to the Collector who
shall proceed to recover the same ag an arrvear of land revenue.”,

10. In section 13 of the principal Aci%,— Amend-

> ment of
(6) in sub-section (2), after clquse (b), the following clause section 13,
shall be inserted, namely:— 1

_ “(bb) the distribution and|allocation of work to estate
officers and the transfer of any proceeding pending before
an estate officer to another estate officer;”;



substltuted namely —,

the rule shell thereafter ha

- f‘form or be of no effect, as the case may be; so however that
~ any ‘such modification or, a nulment’ shall be without pre-

“ (3) Every rule made under this ‘section shall be laid
as soon as may be after it is made before each House of
Parliament while it is'in sedsion for a total perlod of thirty
days which may be comprlged in one session or in two or
moré successive sessions, and if, before the expiry of the
session in which it is so laid r the successive sessions afore-
said, both Houses agree in making any modification in the
rule or both Houses agree that the rule should not be made,
e effect only in such modlﬁea

Judlce to the va11d1ty of any

thing previously done under that
rule.” i

11. For the removal of deubts it is hereby declared that the
amendments made by’ clause’ (a) ‘of section 7 of this Act shall not

apply to any order made under séctibn 5 or sectlon 7 of the principal
Act before the commenCement of hlS Act
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